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Hzard the learned counssl

copetition on 16
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7.r7 and pray=d that the

revercion order dated 16.7.85 and the consegquential arder Jdated

vas withirawn by the
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of ambhiguity

cetiktion. He has als

20 days in ths earliier petition.
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bzen 2xolained €0 show why he toolr 1Y

Erom that,

During the course of arguinents, the O3

Th:z applicamt has 2cme with = case that on accoant

petition he had withdrawn the
subimitted that theve waz z dzlay of

which was corndoned.

Tt had
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ann has heen £1ilsd

further submitted that hiz 2li=
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the withdiwawal., W2 euffi-
months

the usz of tle word fambiguity * in the

applization for the cordonation of the de2lay does noh entitle

conrt or in allisd ma

jurisdiction. In th=s

meGi-ion=d what was the

zny . Hiz submigzicn

a dzfect in jurisdiction of the Tribanal or the ’
tter relatiny £2 the defect in the

instant casge, the applicant has not =ven ;
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and the uze of the word fanbiguity' iz alzo not safficient as

he has not exnnlained in the petition Arafted and sabmitted in
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3. The D pent after vikthdrawal i
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3 onk properly
explained and meres sabmizzicn that some documents were nct

available iz no ground for submitting the application at a
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later stage and evsn ak the tim:s O

withdrawal or £helitigation

7]
50

hz was hnowing thet theaz doluaments are nezsasary, 59 he: should
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4. Mo cas cordonation of dzlay and we do

not £ind merit in ths Ca. MA as wsll as QA Loth are dismizzed.
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